
f /■
IN THE CENTRAE AOniwisjrativeI TRIBUNAL

principal bench itJUNAL
NEy DELHI

0-A, 1689/95 "ate of decision 12o9,95

Hon'ble Smf^J Acting Chairman.  le Srot.Lakshmi Suaminathan, nember (j)
Shri Dev/i Qayal Sharma,
s/o l®te Pt. Anand fiaurup,
r/o C-449, Plain 100 Ft Road,
Chhajju Pur, Shahdara,0elhi-32

/„ Applicanttoy Advocate Shri u.P. Kalshian )
Vso

1« The Chief Secretary, NCT
Govtoof Delhi,tOld Sectt.^OELHI

2« Director of Delhi,Old Sectto,
"Blhi, '

3, ^e Deputy Director of Education
R^rGa"de'^,o;ih?!ir""*

oo .Respondents

ORDER(ORA1)
(Hon'ble Shri N.U.Krishnan, Acting Chairman)

Un ha„a haard him, Tha applicant is aggriaued
by tha Memo,cf charges dated 8.5.95(Annexura A.i)
to him by Which disciplinary proceeding in respect of

claim for journey undertaking in 1992
has now been initiated. Para 4.8 of the 8A states that
enquiry was initiated by the Anti-Corruption Branch of
the De^hi^^nistration and flR was also filed and
Ultimately,report therein,dated 4.1 0.l'^^(^[jrore A-4)
2. In the circumstances, ws are not persuaded to
hold either that tha proceedings hays been initiated
belatedly or thatShere was no justification for the delay,

In the.circumstances, we do not find that any
cess has been made out for our interuention at this stage.

(Smt.Lakshmi SwaminaUian)
Plember (3) CN-U.Krishnan )W  - w r i| I up I
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